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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BiZMCH

Original Application No.7934 of 1938F

Mew Delhi, Lhis the 22nd day of December, 1887

Hon ble Mr. N. Sahu, Member {Admnv)

Shri Y.K.Sharma S/0 late Shri Bhim
Sen Sharma, retired as Announcer
Grade-— AIR  New Delhi, resident
ot C lHﬂzlv,, Laipat Nagar, Part-T1,
New Delhl - 110 D24 -APPLICANT

{By Advocate - Shirl 5.%.Khan)
Yersus

t.Union of India Through: S@ficfu.y
o the Govi., of India, Ministr
of 1 & 8, Shashtri @hawany
New Delhi,

Services
ing House,

£.Dirsctor, External
é Delhl. ~RESPUONDENTS

na
Division, Broad Cast
Parliament Street, N

ORDERIO G al)

By Mr.N. Sahu, Member (Admnv) -

Respondent no.2 Director External services

Division(in stort  TESDT ), Broad Casting House

Parliament Street, New Delhl did not considef paymant
of extra remuneration for translation work rendered by
the applicant on  Commentary/Press Review fTor Hindl
Unit of External Services Division (ESDY, All
Radlo, New Delhl Tor the pericd from 2.7.1978 to

31.12.1989 The learned counsel has brought to  my

notice an order of the Director of Programmes on behalf

o

the Dirsctor General, All India Radio. datern
25,1,1996 approving the payment of extra remuneration
for the.said translation WOk rendered by the

applicant as Announcer Grade-—I with effect From

3.7.1878 to December, 1989 at the rate of Rs.25/~ per
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cay. He has also brought to my notice a second order
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of the Director General dated 27.7.1996 addressed Lo
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the Director, ESD, AIR, New Delhl directing payment
the applicant, In spite of both these orders, 1o
payment was made by the Director, ESD, AIR New Delhi.

g o PR R » Gt e ey nd Je v 5
A representation dated 26.8.96 was also submitted Dy

the applicant to the Director, B0, ATIR, New Delhl

-
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arGlosing fherewith detaills of puvm 2t o expecled

with the said orders, This application can e

f

it

\
disposed of by lilssuing a simple direction Lo

Director, ESD, AIR New Delhi.

Z. I accordingly direct the Director, ESD. AIR,
KWew Delhl to consider Lhe applicant’'s colalm in
accordance with the orders dated 725%.1.16896 and 27.7.8

issued by the Director of Progirammes and Director

1431

General, All Indla Radio, Mew Delhl respactively &

referred to above: and finallse payments to be made

“in secordance  wWith  the sald orders and also  in

accordance with the rules and guidelines on  Lhe
yject within  Tour weeks from the date of receipt of
a copy of this order; The Director, ESD, AIR. 1f Tor
any reason or by virtue of ahy rule or guldeline finds
himself unable to comply with the sald orders he shall
communicais  to the applicant a detailed and raagoned
order within the sald period of four weeks. The
guestion of payment of interest will also be decided
by the Director, ESD, AIR in accordance with the rules
and guldelines on  the subiect particularly on &

consideration as to whether the payment e

above ils attributable to any administraltbive lapse  or

not. On this aspect alsco a speaking order should

e

passen



harehy gliven libertbty @lther to

ravive thls O.0A or to
File a Ffresh O.A. depending on the
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